
BY REGD. POST ACK/DUE 
Lr.No.OA NO 368 of 2022/2023, 

Dated: 14.02.2023 

GOVERNMENT OF TELANGNA 
OFFICE OF THE DISTRICT COLLECTOR, KHAMMAM DISTRICT 

To 
The Hon'ble NGT, 
New Delhi. 

Respected Judiciary, 

Sub: The Hon'ble NGT, New Delhi Original Application No. 368 of 2022 filed by Sri Abhilash, R/o.Khammam District Order dated 02.11.2022 - Report submitted-Reg. 
Ref: 1. Original Application No. 368 of 2022 filed by Sri Abhilash, Jannaram (V). Enkoor 

(M), Khammam District on the illegal mining and operation of M/s. Sri Lakshmi 
Narsimha Stone Crusher etc., in Garlavoddu (V), Enkoor Zone, Khammam 
District. 

2. Hon'ble NGT, New Delhi order dated 24.05.2022. 
3. Hon'ble NGT, New Delhi order dated 28.07.2022. 
4. Hon'ble NGT, New Delhi order dated 19.09.2022. 
5. Report of the Joint inspection committee dated 31.10.2022. 
6. Hon'ble NGT, New Delhi order dated 02.11.2022. 

Memo issued dated 15.12.2022. 
8. Report submitted by the EE, Regional Office (RO), TSPCB, Kothagudem dated 

13.02.2023. 
@@@ 

With reference to the above, it is to submit that the Hon'ble NGT, Principal Bench registered the 

application in O.A No 368 of 2022 based on a complaint received by post from Mr. Abhilash 

Chowdary of Garlavoddu Village, Enkoor Zone, Khammam, District Telangana stating that the 

hills and forests around the village are being completely destroyed due to operation of stone 

crushers by some non-tribal's and also illegal mining in and around the village destroying the 

forest area causing severe air & noise pollution leading to damaging endangered hills and forests 

which is adversely affecting the wild animals. He further stated that, M/s. Sri Lakshmi Narsimha 

Stone Crusher is plying heavy lories and tractors with 14, 12, 10 tyres from the village thereby 

damaging the village roads and creating problems to the villagers. 

The Hon'ble NGT, Principal Bench passed Orders vide orders dated 24.05.2022 & 19.09.2022 in 

OA No. 368 of 2022. The Hon'ble, NGT, Principal Bench has constituted a Joint Commttee 

comprising of following members with the nodal agency as Telangana State Pollution Control 

Board (TSPCB): 

1. Principal Secretary, Ministry of Tribal Affairs. 

2. Prl. Chief Conservator of Forests (HoFF), Govt. of Telangana. 

3. The Telangana State Pollution Control Board (TSPCB), 

4. District Collector, Khammam. 

In compliance with the directions of Hon'ble NGT, a joint Committee was constituted with 

following members: 

1. Dr. Naval Jit Kapoor, Joint Secretary, Ministry of Tribal Affairs, Govt. of India 

(Representative of Ministry of Tribal Affairs). 

2. Shri V.P. Gautham, District Collector, Khammam. 

3. Shri Siddharth Vikram Singh, DFO, Khammam (Representative of Prl. Chief Conservator 

of Forests (HoFF), Govt. of Telangana). 
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4 Sri D. Krupanand, Joint Chief Environmental Engineer (JCEE) (Representative TO TSPCB) 
As per the instructions, the Joint Committee has conducted site inspection as indicated in the applicant mail on 21. 10.2022 to ascertain the facts mentioned in the mail and present status. At the time of inspection, the complainant Mr. Abhilash Chowdary was also presentand accompanied for inspection. The villagers and Sri Bhukya Kranthi, Sarpanch of Garlavaddu village were also present. 

The joint inspection committee has filed report to the Hon'ble NGT, New Delhi on 31.10.2022 with certain recommendations 

The above case came up for hearing before the Hon'ble NGT, New Delhi on 02.11.2022 and the relevant extract of the order is as follows 

ORDER 

7. In view of the averments made in the application and observations / recommendations made in the Joint Committee, we consider it appropriate to have response of (1) State of Telangana through Chief Secretary, Government of Telangana, (2) Principal Chief Conservator of Forest (HoFF). Government of Telangana, (3) Director, Mining and Geology, Government of 
Telangana, (4) TSPCB, (5) District Magistrate, Khammam, (6) The Project Proponent stone 
crusher M/s Sri Laxmi Narasimha Stone Crusher (presently operating in the name of M/s Sri 
Jai Santhoshi Narasimha Stone Crusher) and (7) The Project proponent stone quarry mine M/s 
Manupati Jayasimha, who stand impleaded as respondents No. 1 to 7. The Registry is directed 
to prepare and attach Memo of parties to the application and also to issue notices to 
respondents No. 1 to 3 and 5 to 7 requiring them to file their reply response within two 
months at judicialngt@gov.in preferably in the form of searchable PDF / OCR Supported PDF 
and not in the form of Image PDF. 

8. Reply on behalf of respondent No. 4 TSPCB be also filed as directed above. 

9 List the matter for further consideration on 16.02.2023. 

10. In view of recommendations made by the Joint Committee, we direct the Project Proponent-

Mis Manupati Jayasimha not to carry on any further mining without obtaining Environmental 

Clearance from MoEF &CC and the Project Proponent M/s Sri Laxmi Narasimha Stone 

Crusher (presently operating in the name of M/s Sri Jai Santhoshi Narasimha Stone Crusher) 

not to operate the stone crusher without obtaining valid consent from the TSPCB 

11. The District Magistrate and Superintendent of Police, Khammam are directed to take requisite 

steps for ensuring that no illegal mining of the mining site in question or illegal operation of 

the stone crusher in question take place. 

12. A copy of this order be sent to District Magistrate and Superintendent of Police, Khammam by 

E-mail for requisite compliance. 

The District Collector, Khammam has directed the Station House Officer (SHO), Enkoor Police 

Station and the Tahsildar of Enkoor (M), Khammam District vide memo dated 15.12.2022 to ensure 

that no illegal mining of the mining site in question or illegal operation of the stone crusher in 

question take place. 
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As per the instructions of the District Colledtor, Khammam, the TSPCB, RO, Kothagudem officials 
have inspected M/s Sri Jai Santhoshi Narasimha Stone Crusher, Garlavaddu (V), Enkoor (M), Khammam District (locally known as M/s Sri Lakshmi Narasimha Stone Crusher) and M/s Manupati Jaya Simha (1.0 Ha. Building Stone & Road Metal Mine), Sy. No. 200/TA, Jannaram (), Enkoor 
(M), Khammam District and surrounding premises on 31.01.2023 and submitted report to the 
District Collector, Khammam on 14.02.2023. 

The details and latest status of the stone crusher and stone quarry mine are submitted as below 
M/s Sri Jai Santhoshi Narasimha Stone Crusher, Garlavaddu () Enkoor (M), Khammam District (locally known as M/s Sri Lakshmi Narasimha Stone Crusher): 

1. The production capacity of the Stone Crusher to produce Stone Aggregates to the tune of 
500 TPD. 

2. The industry has obtained Consent for Operation (CFO) of the TSPCB vide order dated 
24.01.2020 and same was expired on 28.02.2022. The industry has applied for renewal of 

CFO and same is under process at TSPCB. 

3. The TSPCB has issued closure orders to the stone crusher on 14.11.2022 and the same 

is in force. Copy of the same is enclosed. 

4. Crusher was not in operation during inspection. 
5. Status of the pollution control measures taken by the industry is submitted as below 

The crusher has provided water sprinklers to the primary crusher, to the conveyors of 
secondary crusher and screen. 

The industry representative informed that they will carry manual wetting of stone 
boulders through pipe before loading into raw material bin. 

>The industry has provided metal road within the premises and approach road to the 
crusher. 
Provided mobile water tanker (1x5 KL) for wetting the ground and transportation 
roads. 

The crusher has provided one water storage tank of 2 KL capacity to meet water 
requirement for dust suppression and domestic. The industry has provided water 
meter to quantify the water consumption. 
The crusher has provided covering to the primary crusher, secondary crusher and 

Screen. 
The industry has provided three sides closed and one side door opening with GI 

sheets type dust storage facility for control of dust emissions. 

The crusher has provided cladding to the conveyors carrying ston 

dust. 

aggregates and 

The crusher has provided wind breaking wall towards East side of the industry. The 

crusher is having hillock areas in South & North sides & thick vegetation is observed 

on the hillocks and greenbelt in remaining two sides. 

Green belt has been developed around the crusher. 

6. The representative informed that they are receiving raw material i.e., stone boulders from 

the Quarry mine in the name of M/s Manupati Jaya Simha (1.0 Ha. - Building Stone & 

Road Metal Mine), Sy. No. 200/TA, Jannaram (V), Enkoor (M), Khammam District. 

38



M/s Manupati Jaya Simha (1.0 Ha, -Building Stone & Road Metal Mine) located in Sy. No. 

200/TA Jannaram (V, Enkoor (M), Khammam District: 
The quary mine was not in operation during inspection. 

The quary mine stone boulders is being utilized as raw material by M/s Sri Jai Santhoshi 

Narasimha Stone Crusher, Garlavaddu (V), Enkoor (M),, Khammam District (known as M/s 

Sri Lakshmi Narasimha Stone Crusher) which is located nearby the quarry mine. 

The representative informed that the quarry mine has obtained mine lease order from the 

Mines and Geology department, Govt. of AP (Combined state) vide Proceedings No: 

3423/Q/2008 dated 20.08.2009 for valid period upto 10 years ie. from 20.08.2009to 

19.08.2019. Copy of the mine lease is enclosed. 

>The mine representative has informed that they have applied for renewal of mine lease 

order. 

The TSPCB has issued closure orders to the mine vide order dated 28.11.2022 and the 

same is in force. Copy of the same is enclosed. 

The mine has recently obtained Environmental clearance (EC) from State Environmentail 

Impact ASsessment Authority (SEIAA) and also obtained Consent for Establishment 

(CFE) and Consent for Operation (CFO) of the TSPCB. Copies of the same are enclosed. 

The mine proponent has recently submitted a representation to the RO, TSPCB, 

Kothagudem with a request to issue for permanent revocation of closure orders to their 

mine as they have obtained EC and CFE & CFO of the TSPCB. The RO, TSPCB, 

Kothagudem has submitted verification report to their Board office, Hyderabad for 

necessary action on 10.02.2023. 

It is to submit that the District Administration will monitor the Stone crusher and Stone 

quarry mine in compliance of the directions of the Hon'ble NGT. 

Submitted. 

ypurs faithkully, 

Collector & pistriçtMagistrate, 
Kharbram District. 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

To,

The MD
JAYA SIMHA MANUPATI
S/o Pedda Abbulu,Gajjaram Village, Thallapudi Mandal,West Godawari
District,AP.  -534341

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TG/MIN/288271/2022 dated 11 Aug 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001TG167211
2. File No. SIA/TG/MIN/288271/2022
3. Project Type New
4. Category B2
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Sri. Munupati Jayasimha
7. Name of Company/Organization JAYA SIMHA MANUPATI
8. Location of Project Telangana
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 13/12/2022

(e-signed)
Smt. Sunita M. Bhagwat, (IFS)

Member Secretary
SEIAA - (Telangana)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001TG167211     File No. - SIA/TG/MIN/288271/2022    Date of Issue EC - 13/12/2022        Page 1 of 13
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Digitally signed by Smt. Sunita M.
Bhagwat, (IFS)
Member Secretary
Date: 12/13/2022 11:22:51 AM

Signature Not Verified
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BY REGD. POST ACK/DUE 
Lr.No.OA NO 368 of 2022/2023, 

Dated: 14.02.2023 

GOVERNMENT OF TELANGNA 
OFFICE OF THE DISTRICT COLLECTOR, KHAMMAM DISTRICT 

To 
The Hon'ble NGT, 
New Delhi. 

Respected Judiciary, 

Sub: The Hon'ble NGT, New Delhi Original Application No. 368 of 2022 filed by Sri Abhilash, R/o.Khammam District Order dated 02.11.2022 - Report submitted-Reg. 
Ref: 1. Original Application No. 368 of 2022 filed by Sri Abhilash, Jannaram (V). Enkoor 

(M), Khammam District on the illegal mining and operation of M/s. Sri Lakshmi 
Narsimha Stone Crusher etc., in Garlavoddu (V), Enkoor Zone, Khammam 
District. 

2. Hon'ble NGT, New Delhi order dated 24.05.2022. 
3. Hon'ble NGT, New Delhi order dated 28.07.2022. 
4. Hon'ble NGT, New Delhi order dated 19.09.2022. 
5. Report of the Joint inspection committee dated 31.10.2022. 
6. Hon'ble NGT, New Delhi order dated 02.11.2022. 

Memo issued dated 15.12.2022. 
8. Report submitted by the EE, Regional Office (RO), TSPCB, Kothagudem dated 

13.02.2023. 
@@@ 

With reference to the above, it is to submit that the Hon'ble NGT, Principal Bench registered the 

application in O.A No 368 of 2022 based on a complaint received by post from Mr. Abhilash 

Chowdary of Garlavoddu Village, Enkoor Zone, Khammam, District Telangana stating that the 

hills and forests around the village are being completely destroyed due to operation of stone 

crushers by some non-tribal's and also illegal mining in and around the village destroying the 

forest area causing severe air & noise pollution leading to damaging endangered hills and forests 

which is adversely affecting the wild animals. He further stated that, M/s. Sri Lakshmi Narsimha 

Stone Crusher is plying heavy lories and tractors with 14, 12, 10 tyres from the village thereby 

damaging the village roads and creating problems to the villagers. 

The Hon'ble NGT, Principal Bench passed Orders vide orders dated 24.05.2022 & 19.09.2022 in 

OA No. 368 of 2022. The Hon'ble, NGT, Principal Bench has constituted a Joint Commttee 

comprising of following members with the nodal agency as Telangana State Pollution Control 

Board (TSPCB): 

1. Principal Secretary, Ministry of Tribal Affairs. 

2. Prl. Chief Conservator of Forests (HoFF), Govt. of Telangana. 

3. The Telangana State Pollution Control Board (TSPCB), 

4. District Collector, Khammam. 

In compliance with the directions of Hon'ble NGT, a joint Committee was constituted with 

following members: 

1. Dr. Naval Jit Kapoor, Joint Secretary, Ministry of Tribal Affairs, Govt. of India 

(Representative of Ministry of Tribal Affairs). 

2. Shri V.P. Gautham, District Collector, Khammam. 

3. Shri Siddharth Vikram Singh, DFO, Khammam (Representative of Prl. Chief Conservator 

of Forests (HoFF), Govt. of Telangana). 
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4 Sri D. Krupanand, Joint Chief Environmental Engineer (JCEE) (Representative TO TSPCB) 
As per the instructions, the Joint Committee has conducted site inspection as indicated in the applicant mail on 21. 10.2022 to ascertain the facts mentioned in the mail and present status. At the time of inspection, the complainant Mr. Abhilash Chowdary was also presentand accompanied for inspection. The villagers and Sri Bhukya Kranthi, Sarpanch of Garlavaddu village were also present. 

The joint inspection committee has filed report to the Hon'ble NGT, New Delhi on 31.10.2022 with certain recommendations 

The above case came up for hearing before the Hon'ble NGT, New Delhi on 02.11.2022 and the relevant extract of the order is as follows 

ORDER 

7. In view of the averments made in the application and observations / recommendations made in the Joint Committee, we consider it appropriate to have response of (1) State of Telangana through Chief Secretary, Government of Telangana, (2) Principal Chief Conservator of Forest (HoFF). Government of Telangana, (3) Director, Mining and Geology, Government of 
Telangana, (4) TSPCB, (5) District Magistrate, Khammam, (6) The Project Proponent stone 
crusher M/s Sri Laxmi Narasimha Stone Crusher (presently operating in the name of M/s Sri 
Jai Santhoshi Narasimha Stone Crusher) and (7) The Project proponent stone quarry mine M/s 
Manupati Jayasimha, who stand impleaded as respondents No. 1 to 7. The Registry is directed 
to prepare and attach Memo of parties to the application and also to issue notices to 
respondents No. 1 to 3 and 5 to 7 requiring them to file their reply response within two 
months at judicialngt@gov.in preferably in the form of searchable PDF / OCR Supported PDF 
and not in the form of Image PDF. 

8. Reply on behalf of respondent No. 4 TSPCB be also filed as directed above. 

9 List the matter for further consideration on 16.02.2023. 

10. In view of recommendations made by the Joint Committee, we direct the Project Proponent-

Mis Manupati Jayasimha not to carry on any further mining without obtaining Environmental 

Clearance from MoEF &CC and the Project Proponent M/s Sri Laxmi Narasimha Stone 

Crusher (presently operating in the name of M/s Sri Jai Santhoshi Narasimha Stone Crusher) 

not to operate the stone crusher without obtaining valid consent from the TSPCB 

11. The District Magistrate and Superintendent of Police, Khammam are directed to take requisite 

steps for ensuring that no illegal mining of the mining site in question or illegal operation of 

the stone crusher in question take place. 

12. A copy of this order be sent to District Magistrate and Superintendent of Police, Khammam by 

E-mail for requisite compliance. 

The District Collector, Khammam has directed the Station House Officer (SHO), Enkoor Police 

Station and the Tahsildar of Enkoor (M), Khammam District vide memo dated 15.12.2022 to ensure 

that no illegal mining of the mining site in question or illegal operation of the stone crusher in 

question take place. 
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As per the instructions of the District Colledtor, Khammam, the TSPCB, RO, Kothagudem officials 
have inspected M/s Sri Jai Santhoshi Narasimha Stone Crusher, Garlavaddu (V), Enkoor (M), Khammam District (locally known as M/s Sri Lakshmi Narasimha Stone Crusher) and M/s Manupati Jaya Simha (1.0 Ha. Building Stone & Road Metal Mine), Sy. No. 200/TA, Jannaram (), Enkoor 
(M), Khammam District and surrounding premises on 31.01.2023 and submitted report to the 
District Collector, Khammam on 14.02.2023. 

The details and latest status of the stone crusher and stone quarry mine are submitted as below 
M/s Sri Jai Santhoshi Narasimha Stone Crusher, Garlavaddu () Enkoor (M), Khammam District (locally known as M/s Sri Lakshmi Narasimha Stone Crusher): 

1. The production capacity of the Stone Crusher to produce Stone Aggregates to the tune of 
500 TPD. 

2. The industry has obtained Consent for Operation (CFO) of the TSPCB vide order dated 
24.01.2020 and same was expired on 28.02.2022. The industry has applied for renewal of 

CFO and same is under process at TSPCB. 

3. The TSPCB has issued closure orders to the stone crusher on 14.11.2022 and the same 

is in force. Copy of the same is enclosed. 

4. Crusher was not in operation during inspection. 
5. Status of the pollution control measures taken by the industry is submitted as below 

The crusher has provided water sprinklers to the primary crusher, to the conveyors of 
secondary crusher and screen. 

The industry representative informed that they will carry manual wetting of stone 
boulders through pipe before loading into raw material bin. 

>The industry has provided metal road within the premises and approach road to the 
crusher. 
Provided mobile water tanker (1x5 KL) for wetting the ground and transportation 
roads. 

The crusher has provided one water storage tank of 2 KL capacity to meet water 
requirement for dust suppression and domestic. The industry has provided water 
meter to quantify the water consumption. 
The crusher has provided covering to the primary crusher, secondary crusher and 

Screen. 
The industry has provided three sides closed and one side door opening with GI 

sheets type dust storage facility for control of dust emissions. 

The crusher has provided cladding to the conveyors carrying ston 

dust. 

aggregates and 

The crusher has provided wind breaking wall towards East side of the industry. The 

crusher is having hillock areas in South & North sides & thick vegetation is observed 

on the hillocks and greenbelt in remaining two sides. 

Green belt has been developed around the crusher. 

6. The representative informed that they are receiving raw material i.e., stone boulders from 

the Quarry mine in the name of M/s Manupati Jaya Simha (1.0 Ha. - Building Stone & 

Road Metal Mine), Sy. No. 200/TA, Jannaram (V), Enkoor (M), Khammam District. 
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M/s Manupati Jaya Simha (1.0 Ha, -Building Stone & Road Metal Mine) located in Sy. No. 

200/TA Jannaram (V, Enkoor (M), Khammam District: 
The quary mine was not in operation during inspection. 

The quary mine stone boulders is being utilized as raw material by M/s Sri Jai Santhoshi 

Narasimha Stone Crusher, Garlavaddu (V), Enkoor (M),, Khammam District (known as M/s 

Sri Lakshmi Narasimha Stone Crusher) which is located nearby the quarry mine. 

The representative informed that the quarry mine has obtained mine lease order from the 

Mines and Geology department, Govt. of AP (Combined state) vide Proceedings No: 

3423/Q/2008 dated 20.08.2009 for valid period upto 10 years ie. from 20.08.2009to 

19.08.2019. Copy of the mine lease is enclosed. 

>The mine representative has informed that they have applied for renewal of mine lease 

order. 

The TSPCB has issued closure orders to the mine vide order dated 28.11.2022 and the 

same is in force. Copy of the same is enclosed. 

The mine has recently obtained Environmental clearance (EC) from State Environmentail 

Impact ASsessment Authority (SEIAA) and also obtained Consent for Establishment 

(CFE) and Consent for Operation (CFO) of the TSPCB. Copies of the same are enclosed. 

The mine proponent has recently submitted a representation to the RO, TSPCB, 

Kothagudem with a request to issue for permanent revocation of closure orders to their 

mine as they have obtained EC and CFE & CFO of the TSPCB. The RO, TSPCB, 

Kothagudem has submitted verification report to their Board office, Hyderabad for 

necessary action on 10.02.2023. 

It is to submit that the District Administration will monitor the Stone crusher and Stone 

quarry mine in compliance of the directions of the Hon'ble NGT. 

Submitted. 

ypurs faithkully, 

Collector & pistriçtMagistrate, 
Kharbram District. 
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